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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A_611/94, Dt, of Order:31-5-94,

T.0ivakar Babu

«eosApplicant
Ve,

1. The Superintendent of Pgst Offices,
Anantpur Division, Anantpur.

2+ Post Master General, AP Southern
Reqian, Kyrnool=bH.

. eosflEespondents

Coungel for the Applicant . 3 Shri Krishna Devan

Counsel for the Respondents @ Shri N.R.Devraj, Sr,CGSC

CORAM:

THE HON'BLE SHRI A.B.GORTHI : MEMBER  (A)
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(DROER PASSED BY HON'GBLE SHRI A.B.GORTHI, MEMBER (&) ).

In this application the relief claimed by the
appiicant is for declaration that he is entitled to
Productivity Link Bonus (P.L.Bonus) at the rate applicable
to the reguiar Postal Assistants from 19-3-83 to 8-3-89

and to direct the Respondents to pay the same to him.

2 The applicant was selected for appointment as
Postal Assistant but was initially offered appointmant as

Reserve Trained Pool Postal Assistant (RTPPA). He worled
in that assignment from 19-3-83 to 23-6-89 after having

undergone the required job orientation training. On
24-6-89 he was given regular postal appointment. ihe
applicant ciaims that he having worked for mere than 240
days in each year during theperiod of 1983 tc 1989 he is
entitled to P.L.B8onus at the rate as is appliéabla to

regular Pogtal Assistants.

Je Heard learned counsel for both the parties.

Mr ,Krishna Devan, learned counsel for the applicant has
draun our attention to a judgement of the Ernakulam Bench
of the Tribupal in a similar matter. In that case it was

held that RTP Postal Assistants who put in 240 days of
service in each year ending 31st March would be entitled to

P.L.Bonus, It was further held that the amount of P.L.
Bonus wauld be based on their average monthiy emoluments
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determined by dividing the total emoluments for each

accounting year of eligibility by 12 and subject to other

conditions of the scheme prescribed from time to time.

4, "Shri N.R.Devraj, learned standing counsel for

the Respondents has draun my attention to the counter
affidavit filed by the Respondents in D;A.QGB/QB. The
various ayerments made inthe -said counter are similar to
those which came up for consideration before the Ernakulam
Bench of the Tribunal in 0A 171/89. As the applicant herein

ie eimilarly aituated as the aoplicants in theé. cass (DA 171/89)

decided by the Ernakulam 8ench of the Tribunal we see no reason

why the applicant should not be given similar benefit.

Se Consequentiy we allow this 0.A. at the admission
stage itseif with ardirection to the Respondents to grant

to the applicant the same benefits as granted by ths Ernakulam
Bench of the Tribumal in the aforestated cass. The Respon-
dents shall comply with this order within a periocd of 3

moaths from the date of communicaticn of this order. No

order as to costs. #j}wuvﬁzrgg’ﬂjg
, (A.8.G0RTHI)

Member (A)

[

s

Dt., 31st May, 1994,

Dictated in Open Lourt, %ﬂ#ﬂjgﬁ$?H{
avl/ veputy Registrar(J)cc

The Superintendent of Post Orfices,
Anantapur DLDivision, Anantapur.
The Postmaster General, A.P.Southern Region, Kurnool-5S,
One copy to Mr.Krishna Devan, acgvocate, CAT.Hyd.
One copy to Mr.N.ReDBvraj, Sr.CusSC,CAT.Hyd.
One copy to Library, CAT_ Hyd.

One spare copy.
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IN THE CENTRAL AD:INISTRATIVE TRYBUNAL
HYDERABAD BENCH &I HYDERZBAD,

E V.NEELADRI RAO

VICE CHAIRMAN -

/AND __

THE HON'BLE MR.ATB.G RTEI : MEMBER(2)
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 T.A.No, - (d.p, )

Adnitted and Interim Directions
Issued.

2loved 0/1/ M(}/@t
—_— T

Disposed of with directions
Disnissed.

Dispissed as withdrawn
Digmissed for default.

R jected/Ordereq.'

No order as to Costs. ’/i%§f






